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of funding capdcily of tb« State, technical 
and economic viability, and the likely 
benefits from tbc Project.

'  M K a p p r o p r l a t l o a  b y  B a n k  O f f l c l a l s

Ib Karnataka

4:03. SHRI VS. KRISHNA IYER: 
Will the Minister of FINANCE be pteaaed 
to state :

(t) total amount of miupprv^pr aiioo/
defalcation by national tied bank officials to 
Karnataka dorirg I9W; and

fb) action taken against these t r i a l s  7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE iSHRI 
JANARDHANA POOiARY) : (a) and (b). 
ReKf%e Bank of India has reported that tb« 
present data repi^rting «y^tem doe* oo< yield 
Information in rc^pect of roitappropfiation/ 
defakration by nationalised bank ofTicials in 
Karnataka durirg 1986 as its system cf 
maiotainirg and compiling stattsttcs about 
frauds is bark-vkiic, year-wtse. However, 
information regarding the total numN-f cf 
ca^es of frauds perpetratrd in Public Sector 
Banks in India and the amoijnt involved 
thffcin. irrespective of the dales of 
occurrence, as reported by Public Sector 
Banks to RBI is given below :

No. of frauds

1822

Amount involved

Rs 44 42 croret

The Reserve Bank of India has 
iotimated that the information regardirtg the 
number of deleoquent employed tgainst 
svhom aclion has been taken for tbeir 
Involvement in cases of frauds as reported 
to it by Public Sector Banks during ]9?6 it 
as givei> below :

(1) No. of employees convicted
oo cbirget of frauds

(2) No. of employees given
mi|or/mitH)r p>enalties

22

449

273(}) No. of err.plofees against 
whom protccutioo ii pending 
lo court!

(•190 31.1186)

(4) No. of emptoyeet agAiost 431 
skboro departmental pro-
ceedings are pending *

(as 00 31.12.86)
«

Fitlactiofl of .Manmala, Rrptilei 
aod Anpklblana

4201. SHRI BkAJA MOHAN 
MOHANTY : Will the Minuttr of
ENVIRONMFNT AND FORtSTS be 
pleased to state ;

(a) whether more than 70 ipeciet of
mammali and 17 species of amphibtans and 
reptiles are facirg threat of extinctioo io 
our country, if so. the details thereof;

(by *h?ther any study f'as been 
conductcd and if so. the iHi*ccme thereof, 
and

(c) the steps taken to protect thete
ipectes 7

THF MINISTTR OF STATF IN THE 
MINISTRY OF ISV IR t^SM fN T AND 
rORFSTS (SHRI Z R. ANSAKI): (a) 
and (b). F>ght>or>e ifitctes of marrmaU. 
flfteeti species of reptiles ard three spec»es of 
amphibuns are regarded »% threa'ened 
spcc»rs from India. Th»s has k«en rrcnded 
by the 7xx>lof«a! Survey of hdia  in its 
publication 'Threatened Aoimalt of Irw îa/*

(c) A statrment ts given belo«.

.Slate oietl

Ktoin s t f p i  taken fo* /4# p*ott^H0n 
tk*r j temrd  j/vcV #

A number of ioitittives have l^een' taken 
in fccefit years for siildhfe con«ervttioo io 
India. The important measures*arc giveo 
belosk :

(a) A comprebcrsiy« legMUtion caltcd
the Wild life (Protection) Act,
1972 has been enacted to prov:d«
uniform lc«Wlaiio« for the ^rolec»
tioo cf wifdltft In the cruntry.
However, tbb Act Is not applicablt
10 iairmu and Kashmir s^bicb hat
a similar Act called the Jammu and
Kasbmif Wild life ^Frotectioo) Act,
1971.




